
Shri. Durga Prasad•  

Shri, M. L. Paswan, Registrar Incharge. 
... 

Nobody is present on behalf of. the applicant. 

I; The application is in order. Let it be registered and 

plac& before the Hori'ble Bench on 01.05.96 for hearing 

on admission. 

( M. L. Paswan) 
PKL 	. . 	 Registrar  I/c 

,... 

Counsel for the applicant : Shri A.K.Gupta. 

t thersquest of leard counsel for the 

applicant, let this thatter be adjourned to 09.05.1996- 

- for admission.  
(N. K.yern 

Mernber(A) 

- . 

	3/9. 5. 19.96 Counsel for the app licant:Shri 	. K.Gupta 

. On request, the case is adjourn. to 

27. 5.1996 for admission, 

( N.K.VerIna 	) 
. 	14S. . 	 Member 	(è) 

4- 



4./ 27.5.96. 

I 

OA- 242/96 

/CIBS/ 

Counsel for the applicant : Shri N.P. Verma. 

Heard learned counsel for the applicant. 

The applicant was remved from service in the year 

1975 as per Annexure A/i and A/2. He 1 has filed thi 
after 

CA/nearly 20 years of that happening for quasing. 

those orders. On the face of it, the CA is not n4 

maintainable because of the law of limitation. Sh\ 

N.P. Verma, however, prayed that'thelprayer Nc. 3 

re ga rd i ng 	ltOi of provident fund a rid other 

gratuity amount cannot be treated as time barred as 

this is the recurrIng cause of actièn. The, money 

contributed by him under CPF is bei n maintained by 

the respondents even today asunder tawy4e 

contributory fund account cannot be.blosed unlèss the 

same is withdrawn finally by the subcriber. The 

applicant in this matter has not withdrawn his CPF 
c .  

held at his balance and accoinlY that 

a ccount must be available with the respondents for 

refund to the applicant. He prayed that this "part 

of the OA may be admitted and interi1n order be pas 

I find sOme force in the argument of Shri Verma in 

la ted amount 

t notices tk 

ard to the 

weeks. List thi/ 

ion. 

lk L 
(N.K. Verma) 
Member (A) 

regard to the claim of refund of ac 

the same has not been withdraJn. 

be  issued to the respondents with i 

limited prayer returnable within si 

case on 16.7.96 for hearing on admi 



Q.A.; 242J96 

5/16,07.96 Counsel for theappli:ant : Shri A. K.Gupta. 
Shri A.K.Gupta, learned counsel for the  

71 ( V' 	 - 	I 

applicant states that Sr. couzel engaged in this matter 

is not available today and in view thereof he prays for 

a short adjournrrient. 	 V  

' 	 ..i. 	.y 	.- ii 	>•r 	 . 	c. ':. 
List this case on 24.07.1996 for admission. 

. 	 : 
(N. Icverma) 

fli 	. 	• 	Member (A) 

' 24.7.96. 	Counsel for the applicant 	Shri .N.P..-Verma. 

Counsel for the respondents 	NVOflB. 

.• 

V) 

bee:nr;ftled in spite of the No reply has  

notices issued on 22.7.96. Requisita8 was filed on 

19.7.96. Let this matter be fixed for hearing on 

admission on26..9.  
/ 

'1 
- 	 V 	 V  

V 	 V  (tK. Verma) 
IV 	 Nember () 

7,126,896  

S KS 

Counsel for the applican.t ,. r. A.K.Gupta 

Counsel for the spondents..Ir. P.K.Verma 

Heard Shri (A.K.Gupta. Shrt' P.K.Vernia 

states that he has been assigned to this case and 

he idVakalatnama. W.S. in this matter 

will be filed by Shri Verma in regard to GPF 

amount within á month from now • The case be heard 

for admission in regard to the GPF dues on 

30.9.96. 

V 	 ( N.K.Verm ) 
mber (A) 



2 
DA - 242/96 

8.1 30.9.96. 	Shri A.K. Gupta, the counsel for the app icant. 

The case is adjourned to 27.11.96 forheárin 
* 	

on admission as prayed for. 

(K.D. Saha) 	 (v.N. Mehrotra) 

f!'Iember (A) 
. 	 Vic —chairman 

9.f 27.11.96' 	' On thepryr made On bhalf Of the 11rned 

counsel for the applint, the cae is adjoirned to 
8.1.97 for admissjon 

2. 	The name of the respondents' counsel, Shri P.4K. Verm 

.be also indicated inthe cause list. 

•.• 

S 	 \J) 

(K.o. 	 (v. . Mehrotra) 

Mb-f (4) 	 Vi e. cha irrnar, 

ii., • 97 . 	 List it on 27.1.97 for hearing on dmission. 

/C:tis/ 

11/27 .01 .97 

[~ 
SKJ 

(V.N. ri hrotra) 

. 	 Vice—c airman 
List on 13,03.1997 for admissjo 

.N.Mehrotra) 
VIc e_L.h airman 



P 

H 
OA - 242/96 

12.1 13.3.97. On the request made by Shri O.G. Dastigar, 	the 

proxyTcow,sei on bhalf of &hri A.K. Gupta, with consn 
H . 	 - 

of other side, 	the case is adjourned to 14.5.97 	for 

hearing on admission. 

kcBs, (S.R. 	iige) (v.w.. 	1ehrotra) 
member 	() I 	•. 	 . .. Vibechajrpan 

.. 

13/14.05.7 .. 	iist on 31.07.1997 for h Ga ring on aa miss ion. 

(V.N.1hrctra) 
vic e. chajm 

14/31,0.97 List on 19,01997 ±oc hearitig on adrniSiOL. 

- (V.N,Mehrotra) 
ku icehajrmax 

15 
List on 2411.97 .for.admision. 

CM 
 

(UN,. rhrotr 	 I '--.-.,. -.-----------. 
Uice-chairrn an 

16./ 24.11.97. 	ui/S has not been filed so far. Three weeks 

further time is allowédl for the same. Rejoinder may, be 

filed within two weeks thereafter. List it on 29.1.98 

for admission. 

(S. Das lupta) 

1ember (A) 
(v.. rehrora) 

Jice-chairman- 



(L.R.K 
Member () 

\ I 
17/05a08.98 Shri A.N.Banerjee, counsel for the a4aa. 	1 

Shri P.K.Vexma, counsel for the respcndénts. 

The learned counsel for the rspondents states 
that he will be filing /s today and a cow of the same 
has been sered on the learned counsel for the applicant. 
The learned counsel for the applicant is alled three 

weeks time to file rejoinder. 
List for admission on 29.10.1998 alngwith 

N.A. 259/97. 

(L. .K.PrasadT 	 (V.N.Me.hrotra) 
Member (A) 	 V ice-Uaiiman 

Shri A.N. Banerjee, the counsel for the applicant.. 

The learned counsel for the applicant states that. 

he will be filing rejoinder to the w/s indicating thereth th 

GPF No. and attaching relevant documents. He is allowed one 

I. 	 week's time to file rejoinder. List it on 27.11.98 for admission 

along with MI 259/97. 

/CB/ 
	

(LAKsHr1ANHA) 
	

(L.R.K. PRASAD) 
MEIWER .(J) 
	

(IEMBER (A) 

I 

19/27.11.98 On the request made on 	behalf of the 

learned-  counsel for the applicant, list it on 12.1.1 

for admission alonguith MA 259/97. 

(LAKSHMAN JH 
Member (3 
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	.. Shr.i R. B..Ojha, counsel for the applicant.  

Shtj P.& Verma, Counsel fortbe respondertts. 

'At the request of the learned counsel 

for the applicant, list it for admission on 
23.31g99• 

p 	

- (Lakshman Jha ) 	 ( L,R,icpr&ad ) 
Meer (j) 	 Memr (A) 

.3•99 	.. 	As the Member (J) has not come to the 

office due to R uaojdáb1e reason list it 
on 7.4.99 for adrnjssjón. 

SKS 	 L.R.K. Prasad ) 
Mernber(A) 

22.1 7.4 99. 	List:it on 185.99 for hearinyon admission. 

(L.R.K. PR) 7  
MUIBER (A) 

23/18.5.1999 

	

	Shri'A,N.Banerjee, counsl for the applicant. 
None for t he :r espondent S. 

Heard the learned counsel for ttE applicant and 

peruséthe materials on record including written 

statement filed byt1ie respoients and rejoinder filed 

by. the applicant. 

.?.. :Tça 	w s. filed with the following prayer: 
A 

L 	A. 

— 



For quashing the order dated 18.7.1975 and 

16.8.1979 'cntjned in Anne,re1 and 2 

respectively.' 

ii) For cofiTnanding 'the respondents to tre't the 

applicant as on duty since 18. 7. 1975 and further 

pay him all arrears of salary and otheraliowancs. 

etc. as admissible to him in law. 

lii) For commanding the respondents to immediately 

pay the petiiône.r of :his Provident Fund amount 
gratuity and other dues. 

iv) For any other relief/relis as your lordips 
may deem fit and proper. 

Earlier," this 0. A. was conSideredby this Trib nal 

and an order was passed on27.5.1996 Stating that ,the 

0. A. is not maintainable, because of law of limitation. 

J-icever, regarding refund of Provident Fund and other 

Gratuity Amount, the matter can be considêred. Accordin 

gly, the learned counsel for the applicant stated that, 

let the matter be confined to GW and related mattr. 

The applicant is not presSin9 for the relIef, 8(i) and 
8(11), in view of the order already pSsed by h1s 

-4141 	only 
Bench on 27. 5.1999 and we, would iikeLtopayment of 

provident fund amount and related matters Standing 

to his credit till the date of payment. 

In.para8oftheW/s, ther espondents have sta'Eed 
that the'applicant has not disclosed the provident fund 
number and, therefore, it is not possible to make 

enquiry about the a liegat ion of non payment of provident 
amount. Through rejoinder, the applicant has indicated 

that his CPR depositor No. is 332425. 

, We have considered the entire matter,and we 

direct that the applicant should furnish his 9R 

depositor number to the respondents concerned. If there 

is any other dues payable to the applicant as per rule, 
the same should also be considered and if the claim 
of the applicant is admissible asper law, necessary 
payment rnaybe'madé. 	receipt of the CPR nimber, the 



/ 

0. A. No. 242/96 

Respondents shall take steps for settlerneit 

of the Provident Fuhd dues and any other 
admissible dues (2)the applicant in accordane 

with law within a period of three months from 

the date of receipt of a copy of this order. 

With the above direction, this 0. A. is dispo ed 

of accordingly at the admissi on stage it self 

( Lakshman Jha ) 	 ( L. R. K, Prasad, 
Member (J) 	- 	 Nernber (A) Mpa, 

I- 

/ 

- 	.-------. -. 	-- - 	- 	 .-. 	•-- 


